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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI.  

Original Application No.78/2023  

Durga Singh Pawar & Ors.        …Applicants  

Versus  
Rajendra Singh Dafoti & Ors.     …Respondents 

LIST OF DATES ON BEHALF OF RESPONDENT NO.5 

REGARDING COMPLIANCES TO THE DIRECTIONS 

GIVEN BY THE JOINT COMMITTEE 

RECOMMENDATIONS OF 

JOINT COMMITTEE IN 

ITS REPORT DATED 

03.05.2023 @Pg. 105 

COMPLIANCES MADE BY 

THE RESPONDENT NO.5 

1. Action may be taken against 

lease holder according to 

conditions mentioned in 

consent/ NoC. 

Action has been taken and a 

total penalty of Rs.14,74,200/- 

has been imposed by DM, 

Pithoragarh vide order dated 

25.04.2023. The said penalty 

has been deposited by the 

Respondent No.5 vide receipts 

dated 29.04.2023 & 

11.07.2023. A copy of the 

receipts i.e. E-challan i.e. 

29.04.2023 for Rs. 7,72,200 

and dated 11.07.2023 for Rs. 

7,00,000/- (Rupees Seven Lacs) 

are annexed @Pg. 241-242. 
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The Forest Department 

registered a case u/s 32 & 33 of 

Indian Forest Act on 

15.03.2023 against the 

respondent No.5 for illegal 

felling of trees in the mining 

area and imposed a penalty of 

Rs.3,21,778/ upon the 

Respondent No.5. The 

Respondent No.5 deposited the 

said penalty on 18.03.2023 and 

21.09.2023 for a sum of Rs. 

1,05,000 and 2,16,778/- 

respectively. A copy of the 

letter dated 21.09.2023 issued 

by the Forest Range Officer, 

Munsiyari is annexed @ Pg. 

244. 

 

2. Before starting further 

mining activity retaining wall 

should be constructed to retain 

over burden and for disposal of 

rain water, suitable 

arrangement should be made so 

that the nearest water body and 

river Bhujgarh is not affected. 

 

The respondent No.5 has duly 

constructed the retaining wall 

which has been noted in the 

Joint Inspection report dated 

25.01.2024 @ Pg.503 and it 

has been categorically stated by 

the Joint Committee that as per 

geographical condition of the 

area the retaining wall 
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constructed by the respondent 

No.5 to retain the over burden 

is sufficient. Therefore, as a 

result of constructing retaining 

wall, it has been ensured that 

over burden and rain water 

from the mining area may not 

reach to the water body/ river. 

 

3. For balancing the 

environmental issues, an action 

plan may be prepared and 

plantation may be done in the 

unutilized land of revenue and 

Van panchayat 

 

In July 2023, the respondent 

No.5 has carried out extensive 

plantation activity on the Van 

Panchayat land and unutilized 

land near the mining site in an 

area of approx. 2 to 2.5 hectors 

by planting 1000 trees. Further 

to this, the respondent No.5 

also distributed plants to the 

villagers for plantation on their 

land which is in their use and 

control near the mining site. 

Photographs of plantation are 

@Pg. 324 to 332 and 349 to 

366. 

Further, the respondent No.5 

has also made an arrangement 

to ensure that the tree planted 

are protected. For this purpose 
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the respondent No.5 has 

employed 2 persons namely: 

1. Govind Pawar 

2. Kuwar Singh Koranga 

For the plantation, as directed 

by this Hon’ble Tribunal and 

by the Joint Committee, the 

respondent No.5 had written a 

letter dated 22.11.2023, 

20.01.2024 and 22.01.2024 to 

District Magistrate as well as 

DFO, Pithoragarh. A copy of 

letters dated 22.11.2023, 

20.01.2024 and 22.01.2024 

written by Respondent No.5 to 

District Magistrate and DFO, 

Pithoragarh are annexed as 

ANNEXURE: R5/15 (Colly) 

On 20.12.2023, DM, 

Pithoragarh written a letter to 

DFO for providing the Van 

Panchayat land to the 

respondent No.5 for plantation. 

Copy of which is annexed 

@Pg. 487. 

However, instead of providing 
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land, the DFO, Pithoragarh 

after a lapse of more than 3 

months on 08.04.2024 wrote a 

letter to Respondent No.5 

asking for deposit of Rs. 10.52 

Lacs for plantation. A copy of 

letter dated 08.04.2024 written 

by DFO to Respondent No.5 is 

annexed as ANNEXURE: 

R5/16. 

Again on 25.04.2024, DFO, 

Pithoragarh wrote another letter 

to the Respondent No.5 seeking 

deposit of Rs.45.07 lacs for 

plantation. A copy of letter 

dated 25.04.2024 written by 

DFO to Respondent No.5 is 

annexed as ANNEXURE: 

R5/17. 

On 26.04.2024, the Respondent 

No.5 wrote a letter to DFO, 

Pithoragarh which was duly 

received in his office on 

27.04.2024, requesting that as 

directed by DM, Pithoragarh in 

letter dated 20.12.2023 and as 

per EC condition No.2.18, 

instead of demanding Rs.45.07 
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Lacs which is about 67% of the 

project cost, kindly provide the 

Van-Panchayat land where the 

respondent no.5 may carry out 

plantation activity in the 

guidance of Forest Department. 

A copy of the letter dated 

26.04.2024 written by 

Respondent No.5 to DFO, 

Pithoragarh is annexed as 

ANNEXURE: R5/18. 

 

4. The District Level task force 

may be constituted to look after 

the illegal mining and regular 

inspection may be ensured 

 

The Govt. has constituted 

special task force to ensure 

stoppage of any illegal mining 

in the entire state of 

Uttarakhand which has become 

functional. 

 

In view of the facts that all the necessary compliances have 

already been made by the Respondent No.5 and in view of the 

fact that despite the letter dated 20.12.2023 written by the DM, 

Pithoragarh, the DFO, Pithoragarh has inordinately delayed 

providing the Van-Panchayat land for forestation, the respondent 

No.5 may kindly be allowed to operate as it is now closed 

because of inaction on the part of forest department only and for 

which the respondent No.5 may not be made to suffer as the 

whole mining season is almost getting over and all the equipment 
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and machinery are lying and respondent No.5 is suffering losses, 

for which the respondent No.5 shall ever be grateful. It is prayed 

accordingly. 

 
SUGAM MISHRA 

Counsel for Respondent No.5 
B-69, LGF, Lajpat Nagar-1,  

New Delhi -110024 
Place: New Delhi            Mob. No. 9999212420 
Date: .04.2024          advsugammishra@gmail.com 
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To 

The District Collector 

Pithoragarh 

Urtarakhand 

Subject: Regarding to provide us Van panchayat land or Forest land to have plantation near by ouf 
Bajeta Soap stone mine at village· Ba]eta,Munsyar\,Pithoragarh. 

Respected Mam, 

This is in concern that, According to NGT Order & Mining plan every we have to do plantation near by 

our mining area. So kindly provide us forest land or van panchayat land for plantation according to 
your concern. 

CC to:District Mine officer Pithoragarh. 

Thanking you 

Sincerely your's 

roe.. jg@la 
•• Ah. 

Rajendra Singh Dafot 

Mine owner 

Bajeta Soap stone mine. 

Pithoragarh. 

Dated: 17/11/2023. 

9
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Dated. 20/01/2024 

To, 

The DFO 

Pthorgrh 

Urtrlhnd 

Subject: Regrding to provide us van panchyt land or forest hand for plantation of trees to complete 
our compllnce to our case no- 78/2023 at Honorable NGT Court. 

Respected Sir, 

Thi I in concem that, we have provided an application on dated to-17/11/2023 to District collector 
mam Pithoragarh to provide us pan panchayat land or forest land for plantation of trees to fulfll our 

compliances regarding our above mentioned case. 

Aer that from District Collector mam end on dated. 20/Dec/2023 serial no -470 letter has been 

forwarded to you. But still we haven't received any letter from your end to provide us land for 

plantation of trees. 

Kindly again l am requesting you to have needful in this regards 

CC to : District Collector Pithoragarh. 

District Mine Officer Pithoragarh 

Thanking you 

For J. inerals 

j nentryoti 

Mine Owner 

J D  Minerals 

Village-Bajet- Munsyari 

Pithoragarh 

Mobile no- 9870880465 

10
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4ma Rrenf?) HI, 

fr-- no Tu Ra afar a fen zfra ei me1 

mi11-78/2023 gf fti tu qi or «a fis 
et& qi r mo Ra sfarr zr f·1ia 
13.12.2023 a 3r@err a) ru gr l  

la,  

fa  f~ea  g  ~  f  3ma aafeu a aria 

vie1 -1686/fl1--r·11/2022--23 Raia fr? 23, 2023 

a w=/ ur a) a) ai a? (ira ~) frra 3r@1er71 

sna) fan ff aie a~) air! 7a A h ~ qd 

= {aR a ffo a ft Tu ~ slaa zafru a 
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nu, nua f?AR arr a al and sla 2r 
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ire, 

er, ruve sets 
var arr tio 

1833/9-3 (1) fta 

31.122022 zm fuffte 

»It e 

(Ro) 

qfru fu afar&t, f e e  aa  ,  fer'e  
E-mail: dfopithorgrh a rediffmail.com; Ft/ 05964.225234 

qfa - 6956/9-2 f2ma, ftzn, 08 3re, 2024 I 

h·e fte eu) 
B-54,Judge Farm, Mukhan1, Haldwan1- 263139, 
Dist Naimital 

Regarding to provide Van panchayat land of forest land to have plantation nearby your 
Bajeta soap stone Mine at bajeta, Munsyari, Pithoragarh. 

3Tar ta f=la 23.03.2024 I 

la fza ref'fa qa ~ 3m gm a fr a q qufaf «&af qa 

Ha urn1 ~ 3r?I 200o ta a grrr ~a afr mt f~ r & 3rare aa ia t t  
nean fza  z=a  era  a  3ma-ma ad 2 to a aua f 22oo a gr ad 
fd re a era, oar? ad gar. arave 3rem a end) 3rm o 1833/9-3 (1) 
f2a1a 31 .12 2022 Er1 ar?l a gm a furmfa arr] 3r{fa et ((oail0ro) 3I{I 
3mm) 1o as' aa gr at a-a qa 3rzr ard &a fuifta aru am z~ a 

fr a fr a) 3qvuaai ft y 

1 5earl 2 

2 gr-fa 2 

3 
qarze 2 

4 z#al ) 2 

5 2 

6 2 

7 2 
B 2 
9 2 

10 2 
1 1  2 
12 2 

1 14910/­ 
59009/­ 
36795/­ 

29341/­ 
30808/­ 
32348/. 

33966/­ 
33883/. 
35577/­ 

39224/­ 
39224/­ 
4 1 1 85/ ­  

229820 
118018 
73590 
58682 
61616 
64696 
67932 
67766 
71154 
78448 
78448 
82370 

1052540.00 

f2=if»a 6956/9-2 

1. a rwera, a? a gal, ave. 3el l  
2  fefana,  fear  at  �  l;c/  �  =q;,....14=111.,..t?J tcj � I �  

(3rga fi) 
fu afar8, 

fema aa mm fen t 

afff: 

3ra. la gar ad 3rafa ruf1 8443-00--109-01--01 'fee ffre 
re er a mz ~ f a qr mm arr ffaa at aif gm me ~ auu ard 
a sf ada@ at a1  
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or $a2y 

4507160.00 

s: 31a4Ura 

tr 
vend 3rr io (o #) 
1833/9-3 (1) fia 31. 
12 .2022 LI fuffta 

art r 

2024-25) 8.32 1 14910/. 9560512 

8.32 59009/. 490954.9 

2026--27) 8.32 36795/­ 306134 4 

(2027-28 8.32 2934/­ 244117.1 

) (2028-29) 8.32 30808/­ 256322.6 

2025-26) 8.32 1 14910/.  956051.2 

8.32 59009/­ 490954.9 

8.32 36795/. 306134.4 

8.32 29341/­ 244117.1 

8.32 30808/­ 256322.6 

4507160.32 

a1qferu gfa a=fan8), fere a , fen 
E-mail: dfopithoragarh@ rediffmail.com; FA/fl 05964-225234 

qfa.-- 7174/9-2 f2=a, fare 25 3ra, 2024 I 

rt«e fe et2 
B-54, Judge Farm, Mukhani, 
Haldwani - 263139, 
Dist. Nainital. 

fz- Regarding to provide Van panchayat land of forest land to have plantation 
nearby your Bajeta soap stone Mine at bajeta, Munsyari,' Pithoragarh. 

r+et- RH aufeu a io 7050/9-2 Raia 15.04.2024 1 

ta fza an za aufau ffa qa qd # ma 22oo t (o to 
tho) gar a sraera fa fa Tu em, '- SEIAA, Irr3 L r? ufaha 3rpf 
ht d io 218 (f iara) a sr{ a a 1eooo u a gen d os a r4er 
fd am a mfura t an aa a 3fftan sr gr a~ n Mining Plan (r=a zura) n 
30o ta a gen (f ira) fd a a a fa na t i  ga  ar  aa 1 3 o  tu  a  
gmtr fur Hr enf fra or ad zsra1 (11o0 ta f to) 3r? 16s4 to ~ 
fafta fa rm] 

3rarra  aa  &  f  f2ala  1611.2023 at f~ n~ aqaa fer 3r?Ha 3IT g 
fa f~ m get at faa z-aara a a aw srfain qt) ~ aht sxaeen ~ ad ra y  
3r  fa  f~  arr  a  tu  ar  gar, nfra a-a/r?r aa fr gzrr fa arun 

ra fa zm aif lfu fa~) r dt at vraa fftaa at n a an an gent 
ad fa o2 au # f2au gm, frat) 3mafa urafr fraa t 

3ra. ta gr ad & sraf ef1 8443-00-109-01-01 'fee f2qifre 

e t era a z ~ f a qe r arar ffa at, aif m er ~ gr ad 
ta sf arart ah a a 
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; {t vf io 218 e # gfafa t f area gm a a ad #m at st 

so ho start 5"? pr fr  sra t say sr san mf  a srsrera h  =a st  
a st  so #to fut gaa art awa fftaa a 

le:-- mfran a a'e o4 efd nd et a vive, tr? as% qr, uaruvs sreksr a 

verr@ an io 1833/9-3 (1) fRia 31.12.2022 an t u  
iera.-- zap 
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April 26, 2024 
To 
The Divisional Forest Oflicer, 
Pithoragarh Forest Division, Pithoragarh 
Uttarakhand 

Ref: 1 .  Your letter No. 6956/9-2 dated 08.04.2024. 
2. Your letter No, 7174/9-2 dated 25.04.2024. 

Sub: Providing Van-Panchayat land for plantation of trees in lease area in 
pursuant to our letters dated 17 . 1 1 .2023 ,  20.01.2024 and 22.01.2024. 

Sir, 

In the joint inspection report dated 25.01.2024, which is @Pg. 502 of the Addi. 

Report filed by the Joint Committee comprising of SOM, Mining Officer, 

representative of PCB, Tehsildar, Revenue Inspector and Revenue Sub-Inspector 

and Forest Beat Officer, it has been directed by the Joint Committee as under: 

·far? iem os ] 3r3q1er- 3nRe1 fRia 22 I-Ha? 2024 ~ 3rR gr & ~ 

rfa f sn ~ ie ~ q tie1 470 7 f - H /  2022-23 fRia 20 

fRi 2023 ~» gr flea ala ~ = gr &a ~ srRHH @&qr 

ear a tiarua a] f gr era / 9fart <ism s al ear a»Rt sq 

isif a darua ~ wia qi a &nfra al Res r qanluur a1f <iu 

»uI Bad nrftu aafra1l, f a  a  n1, f~le at f~fa fut 

7a1 f@leror tu a fwy ~ faff@er arr era au vu f «flop ea 

gr &lr ~ en err error &d a- tiarua a) fr a qgrera / 9fa 2l  ien 5 

at ear aIq s ~ fr au al ar&a al st l &1 fr ua i 

&Ru1 f@»u sHTUI" 
{ _ i l l @ d i'  

¾· ·  ' '  
/�� ·:1 i· . .  ,  '• . \ 

·, 
-> 11"  t.•:;;,1:"l�l , ,, • ..-. 

· 
' f ;  /  . " _  e s + @ · ,  ,' 

< 

··;>, D' 
- a nm, 
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Therefore, vide aforesaid inspection report dated 25 .0 1 .2024,  you were directed to 
make available the Van-Panchayat land to the undersigned for plantation in the 
mining area in supervision of your good-self. It i s  clearly mentioned in the 
aforesaid report that the process of identifying the land for plantation is going on 
and plantation sha11 be done after the land is identified. 

However, the undersigned has already written letters to your good self for 

providing land for plantation, but, to the utter surprise, instead of providing land 

for plantation the undersigned was given letter dated 08.04.2024 seeking an 

amount of Rs. I 0.52 lacs for plantation and again another letter dated 25.04.2024 

was issued by your goodself seeking an amount of Rs. 45.07 Lacs for plantation, 

which is 67% of the total project cost i.e . 67.34 Lacs which is highly exaggerated 

and without any basis. 

The clause 2 . 18  of the EC condition referred in your letter dated 24.04.2024, 

nowhere suggests that any amount has to be deposited for plantation in your office 

but it provides that the undersigned shall conduct plantation and the office of your 

good self shall ensure compliance in species selection that has to be site specific. 

We therefore, humbly request your goodself to provide us land for plantation as per 

clause 2 . 18  of the EC condition and as directed in the aforesaid inspection report 

and withdraw the aforesaid letters dated 08.04.2024 and 25.04.2024. 

Es 
.ski... 
Mine Owner 
Bajeta Soap Stone Mine 
Pithoragarh 

Therefore, vide aforesaid inspection report dated 25.01.2024, you were directed to 

make available the Van-Panchayat land to the undersigned for plantation in the 

mining area in supervision of your good-self. It is clearly mentioned in the 

aforesaid report that the process of identifying the land for plantation is going on 
and plantation shall be done after the land is identified. 

However, the undersigned has already written letters to your good self for 
providing land for plantation, but, to the utter surprise, instead of providing land 

for plantation the undersigned was given letter dated 08.04.2024 seeking an 

amount of Rs. 10.52 lacs for plantation and again another letter dated 25.04.2024 

was issued by your goodself seeking an amount of Rs. 45.07 Lacs for plantation, 

which is 67% of the total project cost i.e. 67.34 Lacs which is highly exaggerated 

and without any basis. 

The clause 2.18 of the EC condition referred in your letter dated 24.04.2024, 

nowhere suggests that any amount has to be deposited for plantation in your office 

but it provides that the undersigned shall conduct plantation and the office of your 

good self shall ensure compliance in species selection that has to be site specific. 

We therefore, humbly request your goodself to provide us land for plantation as per 

clause 2.18 of the EC condition and as directed in the aforesaid inspection report 

and withdraw the aforesaid letters dated 08.04.2024 and 25.04.2024. 

Thanks & Regards, 

Rajendra Singh Dafoti 
Mine Ovwner 

Bajeta Soap Stone Mine 
Pithoragarh 
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